
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BEiCH

Qr 1 si..D a 1 Aas.l i ca.t i.o n No .=..3 9 of
M. A., 3T6/2000

New Delhi,, this the /i+k day of February, 2QQ0

HON'BLE MR.S.R. ADIGE, VICE CHAIRMAfiliA)
HON'BLE MR.KULDIP SINGH,MEMBER!JOPLI

■Jagbandan Yadav
C/o S, K. Laheri
D-T2, Pocket B,
Mayur Vihar Phase.2,
Delhi-! 10 092. . . .Applicant

By Advocate Shri Anis Suhrawardy.

Versus

1 . Union of India
Tiu-ough its Secretary,
Ministry of Railways.
Rail Bhavan,
New Delhi.,

2: The General Manager,
Northern Railway,
Bareda House,
New Delhi.,

3. The Senior Divisional Operating Manager,
Northern Rai1way,
Lucknow.

a. The Senior Divisional Operating Manager,
Northern Railway,

,  Bikaner. , .Respondents

B y A d V o c ate S In r i R, L, D h. a w a n ,

0...R d'..E R iOEMl

M-.,jim5.1lbl^.J3.L..S,...R., Adigs.i„...Vice ChairmaiiiA)

I. Applicant impugns respondents' order dated

13,1.-97 (A n n e x u r e A --1 ) r" e rn o v i n g h i rn fro rn s e r v i c e.

2. The OA already stands admitted but meanwhile,

applicant's counsel Shri Anis Suhrawardy. presses

MA 346/2000 seekirrg a direction to the respondents to
^ O-bh/ic-'ctnCs

dispose of mm statutory appeal, Which is stated to have

been filed on 13.7.99 and which, according to Shri

Suhrawardy, has been entertained by the appellate

n



a u t h o r i t y

o.i! i. Dhawanj learned counsel fnr

[" i;a<j nn n rlssr'f • . , ,
i  ̂ :iissd tne point that the aPDssl

3 • 12 j_ e rl y j t h 1 n f h ̂5
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prescribed period of 45 H»v<•: a-c-

nrtt-

'■ "• '=l«P°ssd of at the admission stage■Itself with a dii-sotion to the resRondsnts to
ex cs.i'ft i lie

whether sro
'  grounds to condone the

IT any, in tliinn l-h^s p-nnrt-t-l o, -i - r a.u-< -■ppeo,!. anu it the Appellate
Authority is satisfied ^h.l^ there are aH ^ia,-
GOD do ha i-hA ILi!o saames he shou,ld

 u a t s g r o u n d s ^ n

condone the delay and
•thsreaftero dispose of the
rules and instructions on
speaking order, as exn,.., , , ,

- ••- V e s p o s s i b 1 e
n r" p p, )•"» 1 J , -r t. u, .• „ f-.bi ; Within four months from the date
a copy of this order. No costs.

sppeal in accordance

o t ece
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he subject by a reasoned and
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any grievance still surv'
■  ves^ it will ho

oper- to ft A a nn ■) -i A-o . f J
agitate ^ the same throughappropriate original proceeding-, i -h-^

c;ox..oi dance wo t.h 7
•it so advised./!
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( Kuldip Singh )
femberCJ) (  -Si Ri Adigsg. )
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